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_Orders of the Tribunal

Mr. S.P. §ingh, Advocate, on behalf of applicant, is present.

Heard the léarned Advocate.

The Applicant, in this Application, under Section 19
of the Administrative Ti‘ibunals Act, 1985, has prayed for
directing the respondents to refund the amount recovered frorh
his retiral d_ues along with other consequential reliefs.

2- We are of the view that this matter can be resolved
by the reppondents themselves taking into account Annex. A/15

and Anngx. A/16 produced along with the Original Applica‘tion.:

The respmndents are, therefore, directed to finalise and resolve
this matter within a period of two m/onths next after rec'eiving a
copy of this order and a copy of the Application, in con'sonance
with Annexs. A/15 and A/16 and other connected regulations, if

any, available.

3- The O.A. stands disposed of accordingly.

(V.K.Kapaor)AM : (Dr.K.B.Suresh)JM
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